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Shri G.C.Bhandari, I1Das,
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fAccounts, kWest Blook-
RLOKPuram, New Daelhi.
Respondents
(By advocate Shri R.M.Singh, learnad
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(Mon’ble Smt. Lakshmi Swaminathan, Vice Chairman (J)

We  have heard both the learned counsel for the parties
in CP  85/2003. We have parused the orders passed by  the
respondents { Respondent No.l and 2)  in complisnce of

Tribunal’®s order dated 18.9.2007 read with the order dated
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29.11.2002 in OAs 5&2/2002 and 563%/2002, respectively.

,

7 Having regard to the aforesaid orders, including
the order issued by the reﬁpondentb which they have stated
are in compliance of the orders of the Tribunal, w@. are
unable to adgres With the contentions of the lszarnsd counsel -
for the pﬁtitiéner that there is any wilful or contumacious

disobedisnce of the order of the Tribunal to justify Turther



e

action being taken against the alleged contemner undsr the

provisions of Tthe Contempt of Courts dact, 1971 read with

Section 17 of the administrative Tribunals act, 1985. In
this wiew of the matter, CP 85/2003 iz dismissed. Motice
" issued to the alleged contemner is discharged. File be

consigned to the record room.

< b
irtoipes Jol Gy Srooible_—
Y .
( v.K.Majotra ) { Smt.Lakshmi Swaminathan)
Member (&) Vice Chairman (J)

‘ sk




